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The issue involved is Cenvat credit on outward transportation.

2. Shri. Dhaval Shah, Ld. Counsel appearing on behalf of the appellant
submits that the appellant have been including the transportation charges in
the assessable value and excise duty was paid on the value included in the
Transportation Cost. Therefore the credit is admissible in terms of Board
Circular No. 1065/4/2018 dated 8 June, 2018. He also placed reliance on the
following judgments:

e JSW STEEL Vs. CCE, THANE-I-2018 (4) TMI 660-CESTAT MUMBAI

e VED PMC LTD VS. CCE, BELAPUR-2018 (5) 1454-CESTAT MUMBAI

e CCE PUNE-I VS. GSK SINTER METALS PVT. LTD- 2018 (1) TMI 469-

CESTAT MUMBAI.



3. He submits that, since the factual aspect that whether the
transportation was included in the assessable value has not been verified by
adjudication authority, therefore the matter may bd remanded to the
adjudication authority.

4. Shri. Amit Mishra, Ld. Deputy Commissioner (AR) appearing on behalf
of the Revenue has no objection for remand to the adjudication authority.

5. On careful consideration of the submissions made by both the sides
and perusal of the records, I find that on request of the Ld. Counsel to verify
the facts the matter needs to be remanded to the adjudication authority and
after verifying the facts the adjudication authority may pass a fresh order.
Accordingly, the appeals are allowed by way of remand to the adjudication
authority.

(Dictated and pronounced in the open court)

(Ramesh Nair)
Member (Judicial)
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